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HON'BLE SHRI R. K. AHOOJA, MEMBER (4)

1)  Q.A. 370/98
- Raj Kumer S/0 Jai Chand Jha,
R/0O Block-A, Pocket-B,

61, Shal imar Bagh, '
New Delhi, ss. fpplicant

Versus

1. National Capital Territory
of Delhi through its Secretary,
5, Sham Nath Marg, Delhi,

2, The Dy. Director o% Educatibn,
Directorate of Education (SeII Branch) ,
'Diilt_;riict North, Education Board,

De ™y :

- 3+ The Principal,
Govt, Girls Secondary School,
New Delhi, +ee Respondents

é) | QeAs 2202/97

Krishna Chanaer $/0 Udai Bhan,

R/O Libaspur, Jiven park, ‘

Gal i No,2, House No. 44, . _—
‘W.De;hi, . ees Applicant

Ver sus




S PO 'National Capital Territory T
- . of Delhi through the’ Secretary,
5, Shamnath Marg, N o
"New Delhi, -

2, The. Dy. D:Lrector of Education: (A) ’
' _Directorate of Education (S II Branch),
North-Fest Hakikat Nagar,
) Delhi.

3, The Principal, '

' Govt. Girls Secondary School,
Sector-I, Avantika, a
Rohini, Delhl-SS.  ees Respondents

3) . -00.3, ;g{___

: ‘Lbender Singh S/0- Bin deshwar i Singh
- 'Rf/0 Rz-215/B, Raj Nagar-I, ,
" Palam Colony, ' ) o :
a ::New Delhi«-45. : oL ess Applicant -

Versus

i Natio"ﬁal Capital Territory :

- of Delhi through the Secretary,
5, Sham Nath Niarg, - .
New Delhi, ‘

2, The Jomt Director of Education (A),
- Dzrﬁgtorate of Education (S II-Branch),
- Del _ _

3. .The Primnc ipal |
Govt. Co=Ed. Secondary School
" {At present Sarvodaya Vidyalaya) ,
O-Block Mangolpuri Delhd, eso Respondents

4)  0.4. m;g' /97

Hemant Kumar S/0 Atma Prasad,
B/O B=-226, Mukund Pur, Exm. ’ '
: Delhiﬁ45. . ews &)pl icant

Vérsds

1, National Capital Territory of
Delhi throush the Secretary.
- 5, Sham Nath Marg.
New Delhi

-2, The Joint Director of Education (a),
g !(Jslﬁ Branch) , Dir. of Education,
e o

B Ihe Pr:lnc ipal g CE
- Govt., Girls Secondary School . -
Khajoori Khas, Delhi—94 _ess_Respondents

. ;5) -0 (A 2037[97 |

~‘Ramji Singh 5/0 Bhikhari

ﬁé?amzégioés é ai 1";383{0;-‘ e

" New Delhi43. ey i AT daand




2,

\

3.

National Capltal Territory of

- Delhi through the Secretary,
5, Sham Nath Marg, : .
New Delhi. -

“The Joint Director of Education (A).
Directorate of Edacatmn (SII Branch),
Delhi,

| The Pr incipal ’

Govt. Girls Sr.. Secondary Sc‘wool. o
Mangolpur Kalan,

Delhi, - S ... Respondents . ... .
0.A. 20‘76]97 | | |

-~Janardan Singh §/0 Lt. Shri Atal Bihari Singh, 4
R/O B-96, Mukund Pur,

CP0s
N ew Delh io

e A_fl'. .

Samaz Pur Badli, e
IR : . '099_‘.Applilcan't

Ver sus -

National C@ ital Terrimw:of

_.Delhi through the. Secretary,

5, Sham Nath Marg, New Delhi. R

2,

5.

7).

- _The Jomt Director - of Edt.cation (A) ’

Directorate of Educaton {siz Branch) ’
Delhi, . .

The Princ ipal_. - :
Govt. Com=Model Secondary School.

I3

(At present Sarvodaya Vidyalaya),

O-Block, Mangolpuri, ‘

'Delhi. . . . ess Req:ondents_“

0.A. 184/98

Dharmender Sin h S/0 .Sukhdev. Smgh.

" RJO A-217, Haider Pur Village,

' Delhi, ST L seplicant

."2. ‘.

Versus

Nat ional Cap ital Territory of |
Delhi through the Secretary, e
5, Sham Nat Marg, New Delhi. ~

The Director of Education (&),

Directorate of Education-{SII Brand'i) .
North-West Hakikat Nagar, ‘

L ‘Delhi.

 Govt. Gom-Model Co-Ed Sec. School,

: Delhi.

The Princ ipal 9 -
BC-Block ;- Sulta'tp uri %

R . : .' i
P R LU NP S RO

Bl



‘;si'.';;g;"alizéé'ffi

&nil Kumar §/0 Kanhaiya Lal =
R/0O C=1222, Jahangirpuri, L ' |
Delhi-33, : ' eoes Applicant

Ver sus

l. National Capital: Territory of

: Delhi through the Secretary,
S, Sham Nath Marg, ‘
New Delhi.,

2. The Dy. Director of Education,
Directorate of Education (SII Branch),
Distt. North, Education Board,

Delhi,

3. The vice Principal,
Sovt, Boys -Senior Secondary School.
-H-Block, Sultanpurl, ‘ :
Delhi-41 «« . Respondents

9) o ,5 276[98 |

4\ Rame shwar S/0 Ram Parshad,

R/O Vill, Sakatpura, Distt, Alwar,

Tehsil Mmdawar Raj. - eso Applicant

Ver sus

| 1, _\Iational Capital Territory of

Delhi through the Secretary,
S5, Sham Nath Marg,
* New Delhi,

2, The Dy. Director of Education,
Directorate of Education (S II Brmch) R
Distt., North East, B=Block, .
Yamuna Vihar, Delhi

3. :I'he Principal,

G.8.S.S.’ v1jay Park, |

De1h1. : ++e+ Respondents
10) Q.A. 277
Nand Lal S/O Shivapujan,

"R/0 B/78 Indrapuri,

JJ Colony. New Delhi, ' eoe Applicant
Versus ,

1. National Capital Territory of
Delhi through the Secretary,
5, Sham Nath Marg, S
New Delhi




C

2, The Dy. Director of Education, ' \__/

Directorate of Education (S II Branch),
Distt, North, Education Board,
Delhi,

3. The Principal, -
_ Govt. Boys Secondary School, _
R Block , Mangolpuri=-II, : _
New Delhi .+s Respondents

S 11) 0.A. 279

Gajender Sin h /0 Mangat Singh,
R/o Vill, Suthari, K .
P.0. Surana, Distt, uhaziabad oee Applicant

Ver sus

1, National Capital Territory of
Delhi through the Secretay,
5, Sham Nath Marg,
New Delhi, .

.2, The Dy. Director of Eduation,

Directorate of Education (SII Branch},
Distt. North East, B .Block,
Yamuna Vihar, Dﬂhi.

3. The Vice Principal,
Sarvodaya Kanya Vidyalaga, ‘
Gokulpwri, Delhi, «»+ Respondents

12) O.A. 258/ 98

Santosh Kumar Pandey S/0 Jagdish Pandey.

R/O Type-1I C-63, DESU Colony,

Near Maharani Bag, Kilokri,

New Delhi, " see Applicant

versus

1, National Czp ital Territory of
~ Delhi through the Secretary,
5, Sham Nath Marg, Delhi,

2, The Dy. Director of Education,
Directorate of Education (SII Branch),
D:;Eg. North, Education Board,

D o f

3. The Principal,
G.8.5.S.5., BC Block,
Sultanpuri Delhi. ess Respondents --

13) QzAr_ﬂgL..

Vinod Kumar §0
O HNo.C=56 Gali No.‘l ,‘ ;
ajlis park, Azaq:ur. . i
New Delhi, . ! : 'y} bplicmt

Versus .,




Natlons Capital Territory. of”"

“~~Delhi-through-the Secretary,

2,

3.

5, Sham Nath Marg. Delh:l

The Dy. Director of Education, ’
Directorate of Educstion (S 1I Branch) ’
Dif;:at North, Education Board. _ R
De 1. : - ! .‘,'..‘:;".A

The Principal .
Govt, Girls Secondary School ,
R-Block, Mangolpuri,,

1

" New Del hl. ; i . eos | ReSpondents ':..f‘,“:

OA; 2009/ 97

e Sudhir Kumar :S/ O Shanker smgh. B
, ‘R/O Shakerpur 107 Village. T

5, Sham Nath Marg,
Hew Delhi, -

2.

3.

‘-j\lat ional C@ it al Territory‘ of

" The Princi a1, ‘

Delhi - through ‘the Secretary.

The Jt. Director of Educatian (&),
Dilx:ictorate of Education {s11 Branch) »
De o )

2 o el

Govt, Boys Secondary School,

B J.J. Colony, . wazirpur. )

N

15)

DEIhi-52. - " YT Respondents

0.4, f2057[97

Hari Mohan S/0 Pooran Slnd'z,

R/0 HZ/29 ‘Sultanpuri, . . S T

L

20

Versus

'Jatlonal Cap ital Territory of

-Delhi through the Secretary,

S, Sham Nath Marg. Delhi.
The Jt. Dimctor of Ed.:cation (A) »

. Delhi..

" The principal.n .
-Govt.. Co-=Ed. - Middl 'Scbool.
- - Sult anpur:l Majra

Directorate of Educatzon (SII Branch) s o

" ¢vi Respondents




1 S/ O Ram Rajya Singh

~ 15/8, s Raj Nagar-I “A'”“

“-palam: Colony, Jali NOE "‘10, o
. New Delhi-’-45.

‘1, National Capital Territory of
> _Delhi- through the Secratary,
3, Sham Nath Marg Delhi

TCh,and s/o Charan-»Smgh
Azadpur mlhio o

: ""}_-f e ‘ilétidnal Capital Terr:.tory of o e e
- Delhi through the Secretary, T
5 Sham Nath Mar§, . Delhi PR SR T -

d‘he Dy. .Director of Education. ‘
- Directorate of Education (SII: Branch) ’
- "Distt. North-East, B-Block
-~ Yamuna Vihar, Delhi.

: 3.;' The Vice Frinciy al, Coo ‘
... Govt, Girls Secondary School,

Vijay Park New Delh | "'. Re ondents : =
§ R A $ '
. ' A . L . e«‘..» LAty A-,Zr‘ oot s iR - ?ﬁil 5 RN :-__«,‘?:____ P
- 18) Q.A. 244/98 |

‘Rajan Singh S/O Dhiri- Singh S . g SR

Gali No.6, Adarsh Enclave, C
Prem- Nagar-II Nangloi, i
Delhi- ; 4],

| ... fpplicant”

1. -_Néti&hél C¢ ital Territory of
© . Delhi throu gh the" Secretary
5 Sham Nat Marg, Delhi.

»_;Dy 3 Director of Education_ 5
‘ ,:_-'.Directorate of Education |
‘Distt. North, Education ‘Board
.‘Delhi




19)

Q.A, 344/98

| : - ' :
Jai Bhagwan $/0 Ganga Ram, : o A/

B/0 Roshan Vihar, Phase-II, -
House No, 80, Najafgarh, T
New Delhi, . ees Applicant

1,

2,

3.

— . Versus

National Capital Territory of
Delhi through the Secretary,
5, Sham Nath Marg, Delhi,

The Dy. Director of Education,
Directorate of Education (SII Branch),
Disﬁ. North, Education Board, . :
Delhi, |

The Principal,
Govt. Boys Secondary School,

- R=Block, Mangolpur,

New Delhi, ces Respondents

20) »o.A. 2ay2§' )

Panka) Kumar Singh S/0 Ram Babu,
R/0 Sant Niwas, Chhatrapur Mandir, : L
New Delhi. es e P{)plic ant

1,

2,

3.

21)

versus

National Capital Territory of - - )
Delhi through the Secretary, :
9, Sham Nath Marg, Delhi,

The Dy. Director of Education, :
Directorate of Education (SII Branch),
Dils.!t;t. ‘North, Education Board,

Delhi,

The Princ ipal

G.Co.Ed.M.S,, Shahbad Dairy, - !
Delhi, : ««s Respondents

Q.A, 275/98

Ram Lagan §/0 Darogi Chaurasia,
R/O Karna vihar, Karari Extension,

Gali No.6, Nangloi, Delhi-4l, see Applicant .
versus | '
l. National Capital Territory of

2.

Delhi through the Secretary,

The Dy. Director of Education, o
Directorate of Education, SII Branch,

’,

‘Distt. North, Education Board,

Delhi,

S




3.

225_

o e
eI

The Princ ipal'.
Govt. -Senior Seondary.School,

Nithari, New Delhi, «+¢ Respondents

LN

/,
T
/»/\\

0. m4097 Cd o . ',/\/ /

Raj Bir Singh S/0 Samai Singh,

G/ O Dharam Beer Singh,

A-219, Keval Park, Azadpur, -

Delhi—sag R . X} wplicmt

1.
2,

3.

23)

2,

3.

New Delhi-l5,

Ver sus

National Capital Territory of belhi,

through the Secretary,

The Jt, Director of Education (4),
Dill'gitorate of Education (SII Branch),
De L I ' . > ’ .

. The Principal, LA

Govt. Boys Secondary School,
J.J. Colony, Wazirpur,

_ Delhi, ~ ~ uv. Bespondents

O.A. No,252/98

Karan Sin S/o Shri Hari Ram

R/o Rz- 215B, Raj Nagar-I
Palam Golony,
o0 k)plicant

VS,

National Gapital Territory of Delhi
thmugh the Secretary, .

S, Sham Nath Marg,

New Delhi,

-The Dy. Director of Education

Directorate of Education (SII Branch)
gi;ﬁg Noxrth, Education Board
e . -

Vice Principal
Govt. Girls Senior Secondary School
Mandoli, Delhi, «ess Respondents,

Present:

Shri U.Srivastava, counsel fof the applicants-:
in all’the oas, ' ppise

Ms. Richa Kapoor for $mt. Awnish Ahlawat,
counsel and Shri Vijay Pandita, counsel
for respondents in OA No. 276/ % .

Fn— E .

ey
R

vy 8



T e R

shri Justics K. H; Agarwal 3 - {;,:\i

i "
In all these O.As., the applicants have mads a

prayer for directing the respondents to pay subsistenci

allouwance with consequential benefits pending
coaclusion of criminal trial for offences under
Sections 420, 468 and 471 read with Sectiom 34 IPC

on the basis of FIR No. 263/97.

2. It appears that on the basis of fakse
appointment letters, the applicanta.in all thsss

Cases were successful in gsetting saployment with

the ;espondents.a§&Clasa IV anlqypaggn_Iysggﬁggo~
some complaint tﬁat the applicants had sscured
employﬁeni on the basis of bogus appointment letters,
and on that basis FIR No. 263/97 was registered by
P.S. H;Bgolpurivfor offences under Sections 420,

468 and 471 read with Section 34 IfPC against thes
applicants, qun inquiry, the respondents also
came to know that no sppointment letters were issusd
in favour of the applicants by the competent |
authority and that on the basis of fakBjQOCUIentSA
they were successful in obtaining enploynent with

the respondents,’ Accordingly, their services were

. terminated and, therefore, they have filed the

aforesaid Griginal Applications for the aforesaid

reliefs,

3. The loarnod counsel for applicants
subnittod that in Ved Psl ve. National Cepital -

Territory of Dolhi (O.A. No. 300/97) d.cidnd on
%\/

e~

oo ocm_tdo

.L”

ot

Y TN

e,



20.11,1997, this Bench lado the folleowing dlrectiono
1n the case of a similarly appointed enployee of

the respondents 3 ' e

"4, Without going into the merits on the -
question of delay, we consider that this
Case cah be disposed of by granting
appropriate relief. Ths follewing
directions are issued g=

(1) The respondents shall reinstate the
applicant forthwith without any
benefit of past servicg including

arrears of payment,

(ii) Respondents are at liberty to enquiry
«. Z.into.2 allegation against the
applicant after giving an opportunityﬁgz 3
) to the applicant in asccordance uithr
- lau and thereafter on the basis of“:w o
enquiry report, appropriate orders

may be passed by the respondents,

It is made clear that the pgfiod between

the date of discharge and date of reinstatement
need not be considered to be as periocd spent
on duty sven if the applicant is exonerated

in the departmental enquiry. with this ‘
view, the 0.A. is disposed of."

& It was further submitted th:;t' thes afa ¢ésaid
_ order has been challenged by the of ficial réspohdento
in the High Court by filing a Civil writ Pstitien,
which is pending, It was submitted that operation

of order dated 20.11.1997 in OA No. 300/97 of the
Tribunal was stayed by the Delhi. High Court.:
Accordingly, it wvas submitted that these applicaticns
may also be disposed of accordxngly and tho wﬁ;:,ﬁ
ondonts herein may fils writ P-titiona .nd




obtain :ta&:of_operatiqn of such orders of the

Tribupal. . B | | , PPN
- N - . . :‘ N B / . 'Il ‘; . ,
5.  The learned counsel for respondents ./
N
submitted that in view of. the decisions of the

Supreme Court in Unicn of India V8, Ratigal Sarcj,
(1998) 2 SCC 574 and State of Mo Py va. thal

Pardhi, (1996) 7 sCC 118, and one decision of the

Tribunal in-Sanjiv Kumar Aggarwval vs, @nion of India,

ATR 1987 (2) CAT 566, no such relief as was, granted

to the applicant in OA No. 300/97 by this Tribunal

can be granted to the prasent applicants,

. 6 : Ths aforessid directions in OA No. 300/97
vere made by tha Tribunal on t&b gio:ijmfhat the -
applicant thatein vas dischargad fron service on
certain serious allegations without holding any
inquirf‘aa contemplated under Art1c1¢'311 (2) of

the Constitution, It appears that the learned

Membere of the Division éanch constituting the Bench
that Passed the order in OA No. 300/97 did not

notice the aforesaid twoc decisions of the Supreme
Court and one earlier decision of this Tribunal,

which would go to *‘ﬁhfhat if anploy-ent is found to
have been secured by fraud on -ea some such basis

like the one of securing enplo;:;ht.on the basis of
fake appointment letter, inquiry under Article 311 (2)
of the Constitution is not necessary. Under these

circumstances, we ars not bound by the aforessid

decision of this Tribunal in OA No. 300/97 dated

1 20.11.1997. “'We are of the view that “51) thess HiiE

i N e



-fail and they are hereby dismissed. Ve i&iégw

aPPli‘;catilokna' ‘desiékx':;\;ato be divs-ié_sed' in the :119'" :
of the aforesaid decisions of the Supreme Court and
the earlier decision of this Tribunal cited by the
learned counssl for respondente.% If so qdviééz; the
applicants may challsnge thib'ordér before thé High
Court by filing writ petitions. wThey‘canpot'uige that
as OA No. 300/97 decided by the Tribunal, t’h‘esg

C.A.8 bq algsraecided and the respondents be forced
to go to.tha High Court and obtain stay of ope;ation

of this prder.

7.  In the result, all thess applications

order as to costs because all the applicants appear

e e A
gt

to be véry poor people,

»”

e e,

( K¢ Mo agarval )
Chalrman

/as/ | /q (C (Q»%vy'

PRITAM SINGH
CC:UTt Offlf@f

Central adm nestrative Ti,bunal
“ ol ‘.\-.T"ol l'? (S
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